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HIGH COURT OF JUDICATURE AT ALLAHABAD

CRIMINAL REVISION No. - 5216 of 2026

Mohd Ashik
..... Revisionist(s)
Versus
State Of U.P. And 4 Others _
..... Opposite
Party(s)
Counsel for Revisionist(s) : Anil Kumar Mishra
Counsel for Opposite Party(s) . GA.

Court No. - 87

HON'BLE LAKSHMI KANT SHUKLA, J.

1. Heard learned counsel for revisionist, learned AGA and perused the
record.

2. The present crimina revision has been filed assailing the impugned
order dated 30.06.2026 passed by Additional Session Judge, Court No. 1,
Saharanpur (hereinafter referred to as trial court) in Session Trial No.
2375 of 2025 (State Vs. Arif and others) in Case Crime No. 96 of 2025,
under section 85, 80(2) BNS and 3/4 D.P. Act, Police Station Fatehpur,
District Saharanpur wherein the trial court has reected the application
under section 358 Bhartiya Nagarika Surakhsh Sanhita in short BNSS
corresponding section 319 of Criminal Procedure Code in short Cr.P.C.

3. Feeling aggrieved from that order the present criminal revision has
been filed on the ground that the impugned order suffers from manifest
error of jurisdiction apparent on the face of the record and as such the
impugned judgment and order is not sustainable in the eye of law. It is
against the principle of natural justice and good conscience. The trial
court has not applied judicial mind while passing the impugned order
hence prayer for setting aside the same and allowing the instant revision
has been made.

4. Learned AGA raised objection referring paragraph 4 of the impugned
order which is reproduced hereunder:-
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AR o OSf T&T 4 W 99 141 ¢ foh A 9t bl T 3k UM,
A, "-e 35 9 3G Ufd FFEH 9 FRE d HgdSl 3% Alel =
30 H AR Gaol <l AT Y1 =1 14 o HRUT qAT 3T IURI<h Rl
T Tl I ATl A QTG el oh g | ol ¢ | HeWSl 3t ATel Sl
TG IR o FI HH <l Tgenl 8, T8 Tle ATHYh IRE F AT
3T ATE! df ITH TgsT bl JNT ahe T ahis 31 Il & 3R 7 8 agol
% ol T hIied el M| YloBsejo 1 = STUHT & Ulier H Ig ol
AT forar & foh AT RE 3 T hl ShgT X Helol I% ATl
F STTET e T JT Sardt 3R Tt T et gt sl Ialt ol e &
&2l ohl hIH el AR HEWST IAY ATAl AT ATadl & 3R IF hRUT
T el T AT9HYA [ohdT €1 TS T8 I1d T Bl dl &l heed ol
IST AR TN <l YT bl defleh HT ot U HIAT hl gl &
QT Y FhdT oT| 37a: TSl e oh 3889 A BT el Bl hlg
AT el ol Sreft Fact aTdl T A Udie & gan g, 39 forg
BT U g1 fohelt Treit & ST Sl T T TRISTOT 3eh! Tokg |
3 ST & Bldl g1 AU H SAS[H hl AT HAFHH F T 13
g9 gd g1 ST AT ¢ IR Ik HIHT T gkl adT HIdT I dgeh!
R AU TG H AT AT AT &1 A IRk GHET Gt #
TRTiad ATHIHT0T sitafd 3iSH, JFEH, Fo HEdS 3% ATEl d
SHRTT GRT ST ohl HRT ST 3R Ik ol T HIled SheeT AT LTet
& fo1d g Il el 38 TR W IYh [9aRer & fod qae fRa
ST &g YA ¥4 & Aifdd T8l &1 A WA S=rid 9rT 358
ToUdoTHoUH0/319 dolodo SN H&AT 7 & WIS fhd S+
g gl"

5. It is submitted that, upon perusal of paragraph 4 of the aforesaid order,
it transpires that the revisionist was keen to marry with another girl so as
to he removed the hurdle, the daughter of revisionist. If a husband is keen
to get rid of his wife such husband cannot make a demand of dowry.
Prosecution version itself demolishes the demand of dowry and
harassment of daughter of revisionist in persuasion of that. In view of
above the trial court has rightly rejected the application under section 358
BNSS filed by the revisionist. The impugned order does not suffer from
any illegality, infirmity, or material irregularity warranting interference by
this Court. When an application under section 358 BNSS is filed, the trial
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court has full jurisdiction to either allow or reject the same. In the present
case, the learned Trial Court, after applying itsjudicial mind, exercised its
jurisdiction and chose one of both option so there is no jurisdictional error
in the impugned order. In view of above it is contended that the present
criminal revision isliable to be dismissed at the admission stage.

6. When confronted with above, learned counsel for revisionist could not
overcome the same.

7. Having heard the rival submissions and upon consideration of the
aforesaid facts and circumstances, we do not find any good ground to
interfere in the present criminal revision or to proceed further with the
matter.

8. Accordingly, the present criminal revision is dismissed at the admission
stage.

(Lakshmi Kant Shukla,J.)
August 25, 2026
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